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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT. -

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSKMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDJA ACT, 1915
(5 & 6 Geo. V, Ch. 81). ~

The Oouncil met at the Council Ohamber, Imperial Becretariat, Dolhi, on
Tuesday, the 12th March, 1918.

PRESENT :

The Hon'ble 81r GEoRGE LOWNDES, K.0.8.1, K.0., Vice-President, presiding,
and 57 Members, of whom 53 were Additional Members.

QUESTIONS AND ANSWERS.

The Hon'ble Maharaja Sir Manindra Chandra
Nandi asked :—

1. “Has sny Indian ever been appointad & permanent Chief Justice in any Appetnt-

of the High Courts or Chief Courts in India? If not, will Government beJadisnas
pleased to state if there is any statutory bar to such an appointment ? "’ Justloo,

The Hon'ble Sir William Vincent replied :—

“ Such records as the Government of Tndia possess do not show that an
Tndian has been appointed substantively as Chief Justico in any of the High
Courts or Chief Courts of India. There is of courso no statutory bar to such
an appointment; and, as the Hon’ble Member i3 no doubt aware, Indians have,
from time {. time, heen selected to officiate as Ohief Justice or Ohief Judge.”

‘he Hon'ble Maharnja Sir M-nindra Chandra
Nandi asked :—

2, “ (a) Are the Government of India aware that the Government of Exemption
Bengal have exempted from incowe-tax all premiums taken by landlords for gome tax of
settlements of waste or abandoned lands with tenants ? takaby "

(b) Ta it a fact that fees levied for rocognition of & transfer of agricultural Xese**
land from one tenant to another are liable to income-tax ? .,

(0) Ts the same principlo followed in the matter of income-{ax »dministra-
tion by the other Provincial Guvernments ?

(d) If not, in what particulars does it differ in the different Provinces, and
why ? "'

( 869 )
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'The Hon'ble Sir William Meyer replied :—

“ (¢) Tho Government of Bengal have ruled that a promjum faken by a
landlord for granting settlement of waste or abandoned lands with a tenant is
similar to salams taken on tho creation of a pains or other tenure, and is therefore
not liable to assessment under the provisions of Act II of 1886, being either the
price paid to the proprietor for a portion of his rights, or .an advance payment

‘of rent.

_ (b) Fees levied for the recognition of a transfer of land from one tenant to
another ard not agrioultural income for t;xe purposes .of the Income-tax Act,
1886, and are therefore liable to income-tax. -

(c) and (d) The Governmentof India have no information as to the
practice followed in Provinces other than Bengal.”

The Hon'ble Nawab Saiyed Nawab Ali Chaudhri, Khan
Bahadur, asked :—

3. “ (a) With reference to the recent amendment of Article 459 of the
Civil Bervice Regulations, regarding retirement of Government servants who
have reached the age of 66 years, will Government ba pleased to state the

* reasons whioh have led them to distinguish, for the first time, between ministerial

officers and officers other than ministerial ?
(2) In making the amendment, did Government take into consideration~-

(¢) the nature of the work which ministerial officers have to perform
throughout the year ;

(s8) their poor scale of salary;

(#4%) the question whether the operation of tho new rules is likely to
bring about & serious blook in promotion, and -

(év) the possible practical effects of a sudden permanent change in the
oonditions of service and prospeots of such officers ?

(¢) Were Local Governments consulted in the matter of the exception
made in the case of ministerial officers, and did they accept the Artiole, as
amended, in its application to ministerial officers ?

(d) Is it the intention that, in all cases where a ministerial officer is
considered efficient, he should be retained in the service of Government
until ho attains the age of 60, and the Head of the office will baveno power
to retire him at his disoretion if he considors that courso necessary for reasons
and considerations other than inefficiency ? L

(¢e) Do Government propose to consider proposals for the inorease of
salary dnd the introduction of a time-scale of pay of ministerial officers on the
groundlthz;t 8 block in promotion is likely to result from the adoption .of the
new rules P’ :

The Hon'ble Sir William Meyer replied :—

“ (a) A distinction has been made betweon ministerial and other officors -
beoause the duties of the former can usually bo discharged with officiency by
an officer whose age exceeds fifty-five. ‘

(8) (i) The answer is in the affirmative.

(#5) The Government of India do nol consider that the scale of ‘sularies
affects the question how and when officers should be compelled to retiro.

(#3) No change in substance has been wmade in the rules so far as minis-
terial officers are concerned.  Article 459, as it stood before the recent amend-
ments; made it clear that really efficient officers should not ordinarily be re-
quired to retire on attaining the age of 65. Thesame oriterion is applied to
ministerial officcrs under the new rules,

(iv) The Government of India are unable to admit that any substantial
clflﬁmge has been made in the conditions of service and prospecls of ministerial
officers:
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(¢) When Looal Governmonts were consufted the roferoycp was made in
general terms. The distinotion between ministerial and other officers was

speoifically proposed by one Local Government.
{d) ‘The authority having power to fill the appointment (if wac ut) has

porwer 0 compel a ministerial officer to retire for reasons other than inefficiency.
Lhe use of the word ‘ordinarily * in clause (a) of the present Article 4569 covers

this point.
(¢) The Goveroment do not propose to consider an inorease of salarics and

the introduction of & time-scale of pay with reference to the ground stated
by the Hon'ble Member, sinoce, as above indicated, there has been no substan-

tial change dn retirement conditions and promotion prospects.”

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—
4. “ Will Government be pleased to stato—
. (a) whether the percentage of aloohol in .qountry apirits apd fermented
liquor yarigs in differept parts of the conntry, apd, if sp, 1n what proportion ;
. {b) the actual percontage of aloohol presant (s) in each kind of country
{;quor, (i;) in fermented liquor such.as toddy.ar pachwai,.and (si) in country
ger; an
] '(c) .t'he retail selling prioes‘in the prineipal .cities of India .of (s) .country
$pirits, (i) Soddy, and (sis) heer, a3 well as of each Xind of foreign liquor?

The Hon'ble Sir George Barneg rplied :—

*The infgrmatiop for which the jHon}ble Mpmber asks in pats (a) and
b) of his, 1?;%:1_1 -ill be fqupd, g0 {p,r,as it Is available, in ,ﬁjor Be&)ford’s

ort on alooholic liquors in India, a copy of whioh 4 will be pleased to lend
the Hon'hle Member-if ho so wishes.

A statement of the retail selling prices of opuptry ,sii,ri(:s .and toddy in
ithe pringipal cities .of Judia will .be laid ,on the table when t_f:e information
shag:been.colleotod. It is impossible to give,this information in regard to beer
and foreign liquors as they are .s0ld In a variety.of qualities, at prices which

vary accordingly.”
‘TheHon'ble'Mir Asad Ali, Khan Bahadur, asked :—

hol In
ocounntry
spirits,

+8.4Will Government be-pleased to state the names and the nymbor of CQpics Indian xna
of the dndian god Anglo-Indjan newspapers, joprnals, and other periodicals m@: s

swhichazerequired for dcpartmental purposes ? -

{The Hon'ble;Sir William Vingent replicd :—
“A statement®:is laid upou the table embodying.the.information asked for
by the Hon'ble Meuber.” ‘

'The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—
8. " Will. Government,be pleased fo state for each of the last five years
+(181",t0 1017), Province Ly Province—
(a) ‘the total quantity, as far as-available, of «(s) toddy,:(#) paohwai, , (iis)
" other-fermented liquor, and (iv) beer consumed.in India;
(8) t,w total quaptity of each kind of forcign liquor imported into:India ;
;;(c) Ahe total §1xanti_iy_of.gll,kinds of liquor cxported from India?

+® Not inolided in theeo Preceeding. .

Govern-
ment.

Gonsump.
tion of
Todoy,
Pachwal

and other
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required hy

Ly

[
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The Hon'ble Sir George Barnes replied : —

“The oomglete figures desired by the Hou'ble Membor cannot be given,
but lstztexfzents are laid upon the tablo giving all the information that is
available.”

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

7. * Will Govorncnt be pleased to lay on the table a statement for each
of the last three years (1916, 1916 and 1917), showing Provinoe by Province—

(a) the names of Urdu and Anglo-Urdu newspapers, journals, and other
periodicils (§) from which securitics have been demanded under
the Press Act of 1910, and (ii) the securities of which have been
forfeited and the Presses confiscated to the State under the same
Act; .

(5) the number of such papers as have stopped publioation ; _

(c) the number of such papers as have been exempted from the payment
of doposits under the Act, as well as the number of existing
papers ta which the Press Aot has not been appliod ? "

The Hon'ble Sir William Vincent replied :—

“The information asked for is being collected from Local Governments and
Administrations and, when it is complete, a statement will be laid on the table.”

RESOLUTION RE INCREASE OF THE EDUCATION
GRANT FOR THE CENTRAL PROVINCES.

The Hon'ble Rai Bahadur B. D. Shukul :—*8ir, the Resolu-
tion which I beg to move is that :—

*This Couocil recommends to the Governor General in Council that the sum provided
in the budget under the head of education for the Central Provinces be increased Ly rupees
¢ lakhs for the establishing of n University at Nagpar.’

“T do not think any apology will be needed from me, when I venture to
make this modest demand of 4 lakhs of rupces for the establishment of a
University at Nagpur in the Central Provinces, cspecially at this time, when
all the resources of the Btate are boing strained for the successful prosecution
of the war. Sir, the matter is as important as it is urgent and deserves a
most sympathetic consideration at the hands of tho Government and this
Council: We, tho Indians, arc already grateful to Government for the striking

roof that has already been given of the high regard in which the Governinent
olds the causo of University education in this country, by the promptitude
with which action has been taken to establish the two Universities at Benares
and Patna, during the pendency of the war, The University education is the
highrst blessing that the British rule has conferred upon the pcople of India,
and tho people are now wide awake to tho benefits of higher education and
are eager to have it as easily and as cheaply asthey possibly could. Sir,
the signs of a general intellectual awakening are visiblo all round, which is
a hopeful augury of the bright future that awaifs India. The people of the
Central Provinces also are desirous of joining hands with their fellow brethren of
the other sister Provinces and keeping abreast with them in the march of progress
that they are making. Weo belonging to the Central Provinces and Berar
recognizo as olearly ag others that it is University, a University alone that
* provides the best teaching over the entire field of knowledge of which its owa
resources and the progress of scieice may admit; that offers this teaching lo
the widest range of students and mounlds and shapes them not merely by the

* Not i-ncluded in the;e_Procaedn;ngs.
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training of intelleot, but by the discipline of spirit so that wherever they go,
they may be worthy citizens or worthysorvants of the State’. It was the noble
desire of bringing * through the natives of India the vast moral and material
blessings which flow from the diffusion of knowledge’, that impelled the Qourt
of Direct:.s of the East India Gompany 60 years ago to establish Universitics
in this country. Of all the older Provinces in Indis, ours is the only
*ill-fated * Province, which has not been as yet blessed with its own University., -
The Government, we are glad, has already recognizcd the necessity of reducing
the unwieldy jurisdiotion of the present affiliating Universities, by means of
establishing 1n different Provinces new Universities of a kindred type and at
the same time of founding at suitable centres, in different typical aress,
Universities of a type; congruous with the prevailing conditions of the present
times, - Bir, it will be by this means only, and not otherwise, that it will be
possible for the Government to give full effest to the pious wish of our
beloved Sovereign that a net work of colleges and schools be one day spread
all over this land. It isin pursuanco of this already accepted policy of the
Government of India, that I, on bebalf of the people of the Oentral Provinces,
request the Government that over and above the sum provided in the Finan-
cial Statement for expenditure under education, asum of 4 lakhs should be
allotted for the establishment of & University at Nagpur.

* “8ir,a short history of the attitude of the Government: towards the
“establishment of a séparate University for the Central Provinces may not be
out’ of place hare. In this connection, I may be permitted to inform the
Council at onoe that the question is a very old one. E{opes for the establish-.
ment of a' University at Nagpur were held out tous, wheu the idea of some
of the Universities which have but lately come into existence was not even
conceived: ‘Tho ocontemplated University for the Central Provinces was
referred to in the Report of the Education Commission of 1883. Tho Univer:
sities' Comiission of 1902 also advertéd to it in paragraph 20-of "their -Repart
and ‘hore unequivoocal testimony to fhe fact that ¢ the roposal to oreate
a"‘néw “University at Nagpur bad ‘received both official .and_:non-official -
support’ Later on, the Government of India in their Resolution dated tho
21st February 1913 while :declaring the educational polioy assured, that with
a view fo safisfy the aspirations of the people they contemplated the establish-
ment of a University at Rangoon, Patna and Nagpur. Not long after that, the
Oentral Provinces Government by their Resolution No. 682, dated the 8th July
1014, appoidted a strong Commttee consisting of officials and non-officials ‘to
consider & scheme for the creatic: of the University at Nagpur. The Com-
mittes, Sir, gave a very close and thoughtful consideration, and after seven
months’ lu *our produced an elaborate report, embodying a detailed scheme for the
constitution of the proposed University. The Local Government invited public
criticism on the said Report and gave the people aa opportunity to express
their own views on the subject. The Report was disoussed threadbare at the
‘mectings of the 4th Provincial Conference, Central Provinces and Berar, held
“at Nagpur in the year 1915 at which I havo had the honour to preeide, and a
deputation was arranged to wait upon the Hon'ble tho Chief .Oommissioner
and plaia beforo his Honour the views of the Conference. 'This was done anda-
favourable and a sympathetio rcply was received from the Government. Since
" then, the people have ¥aited and waited very long and waited in vain, The
people are becoming anxious, disappointed and almost hopoless, and yot the
" schorne has been hanging fire. Tor so many years past, and this in the faco
of rapeated assurance from the Government and in spite of the sympnthetic
attitude which they have maintained towards this question all along. .
“The Tlon’hle Mr. M. X%, Dixit, Bar.-at-T:aw, who is also Scoretary of tha
{3reduates’ Association, Central Provinces and. Berar; interpellated the Teal
. Government on tho subject on March 18, 1916, and received the fnllowing
reply =" '
¢{u) The Goverr.ent is not awara that Uhe proposal for the Daaca arxt}'Patna.Univfrsitigu
and for & University for Bnrms, Lave reached the advanced stage which is menlioned in pait
(a) of the question.
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(8) and () With regard to perts (3) and () of the question, I would refer the Hon’ble
Momber to the reply which was given by the Chief Comumissioner to the deputation which
waited on him in January to present the resolution of the Provineial Conference. The reply
was published in the press. The Chief Commissioner is aware of the intcrest that is taken in
the subject in the Province, that in view of tho voluminous criticism received and of the
necessity at a time like the present for pptting forward proposals which should bo as practi-
cablo as possible, he must wait the detailed report on the scheme which is to be furnished by
the permanent Director of Public Instraction ; until tho report bas been received and
considered, it is impossible to make a further statement on the subject.’

“8ir, I donot know of any statement having been made by the Loca
Government as yot although it is nearly two years that have -passed since then.
In complianco with the wishes of my constituents I asked the Government on
19th September 1916, if they had received any definite proposal regarding
the establishment of the University at Nagpur from the Local Government, an
tho reply reccived, as the Council must be awaro, was in the negatlive. I
ropeated my question on the 12th September last and furthor asked
tho Government as to when a Bill for the establishment of a University at
Nagpur was likely to be introduced in the Council. My friend on the opposile,
the Hon'ble Member in charge of Education, then replied to the effect that
¢ proposals- have been received from the Local Government for the establish-
ment of a University for the Central Provinces and are now under consideration,
It is therefore widesirable to publish the proposals at present and impossible
to give a definita replyto the question when a Bill for the establishment of
the contemplated University will be-introduced.’ Very nearly six months have
elapsed since then and nothing is known as to what has been the fate of these
proposals. It was expeoted that provisions for the establishment of the pro-
posed University would be . made in the ensuing year's budget ; but that bas
not been dono, even in tho face of the bountiful surpluses at our
disposal. 8ir, this means another year's delay and the Council may. take it
from me that ‘this indefinite postponement of such anm important measuro
Eertainirig to the immediata weélfare cf the Prevines from time to time, is

aving a very discouraging effect upon the ‘minds of the people which should
nof beignored. B8ir, thore is ample material in the Province for tho growth
of the Unjversity atmosphore. At present there are seven colleges in the whole
- Province including the newly-sanctioned collego for the Berar at Amraoti.
Further, thero is an agricultural college, a medical school for the training of
the 8ub-Assistant Surgcons and an engineering school, all located at Nagpur.
The Iatler two institutions, however, have been established but lately, and it is
expeoted that theso will soon be raised to the status of a college.

“ s regards the progress of education, the number of students in receipt
of collegiate education is inoreasing by leaps aud bounds. The Central
Proyinces University Committeo observed in their Report that ¢tho exisling
colleges contain about 1,100 students exolusive of undergraduates jn the Train-
ing ﬁoll_egc, We, . thercfcre, provide for an increase of approximately 850
students. In the quinquennium ending in 1912, the number of pupils in the
High School class inoreased by over 50 percent. in’ the number of students.’
In thé wattor .of sccondary education es well the Province has made
rapid strides during the preceding few years. TheHon'ble Mr. A. Mayhey,
the Dircetor of Public Instruction, Central Provinces, while speaking on
this snhject, stated in the Local Legislative Councilon the 4th September
1915, tuat ¢Jast year six High Schools were opened, thres under private agency
and three under Government. A large number of educational sections were
opened in (fovernmont- Middle Schools and some standards were added. - 471
additions! pupils were admitted to the High Schaol classes and 20,708 pupils
were admitted {o tho Middle School clasceg in these Provinces. 'Thus tho time
has coma when the educational negds of the Province demand that the
University alteady pro: ‘sed should no longer be denicd to us. :

"« Before I concluds, Ighall say just a few wordain justification of the
allotment I have asked for and I havo done. The sum of 4 lakhsis indeed
a very small amount in vicwof the needs and requivomonts of the entire
University 3cheme as drawn up by the Committee, hut for the timo being I
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would request the Government to provido 4 lakhs only, with a view fo meet the
cost of acquiring the neceusary land, laying out sites aud filling of quatries, eto.
The Committee have estimated Ras. 8,256,826 for this purpose‘,'({)ut I have
raised it to 4 lakhs in view of the considerablo riso that has taken place in the
prices of building materials and wages since the outbreak of the prosent war.
As we all know the processof land acquisition is rather a long and dilatory
procesg involving much delay, I hope the Government of India will not
grudge ‘to provide for the allotment I have askéd for with a view to enable
the Local Government to acquire land, etc., and be prepared to arrange for the
ponstruction . of new buildings and the provision of necessary equipment soon
after the Bill with regard to the Nagpur Enivcrsity is enaoted. i do not think
the accoptance of this Resolution will mean any finanoial embarrassment to
the QGovernment, as the requisite amount could be easily got either out of
the surpluses or by the curtailment under the head of Civil nggks.

“8ir, we stand on the eve.of momentous changes, and in - order that each )
Provinee may be in a position to work out its own salvation under the altered
oiroumstances to be brought about by the constitutional changes now under
contemplation, it is but in the fitness of things that every Province should ;
be made self-contaired, and as a prelude to that I hope and believe that this
orying need of my Prcvince will Ee immediately supplied,” :

The Hon'ble Sir Gangadhar Chitnavis :—*8ir, I beg to sup- 11.23 1.x;
rt this ' Resolution. The Nagpur University, whioch is s0 much desired '
y both the Government and the publio, as all the mew Universities
in Indis, must conform to the higher ideal of a teaching and in some
respects even a residential university. Neocessarily ils needs are great. Funds
cannot indeed be too liberally spent to put it in a fit condition to discharge the
important fynotions that will be assi;ned to it, ‘‘here is everywhere in the
Central Provinces a great demand for education, especially high eduoation and
education of a technical oharacter. More colleges and more universities an?
. more faculties are obviously required to meet the growing demand. Without
ample funds no university can perform its duties acoording to modern ideals.
It 15 only therefore just that we should have n largor grant for our university,
and the figure suggested by the Hon’ble Mover is modest. More than half of
this proposed grant will be required for tho acquisition of grounds, and as prices
of land are going up, it will be a good thing if the sife is aoquired as early as
possible. This grant will enable the authoritics {0 have this done."” .

The Hon'ble Sir C.-Sankaran Nair:—“8ir, the Government 1195 .x. .
desire the establishment of the Nagpur University at a very early date. The
reasons for the delay I shall now explain at once. In 1013; we conlemplated
the establishment of a university at Nagpur, and invited the Chief Qommissioner
to submit his proposals for the establishment of that university. ~ Tater in the
year, about November I think, he submitted & broad outlino of the proposed
university which he had in contemplation and informed the Governmeut of India
that he proposed to appoint a Committes to go into the whole question and
gubit a report to him, He submitted their Report in abont November 1815,
The cost according to the Report of the Committce amounted to ahout 90 lakha
capitaband 8 lakhs recurring. Ha realised that it was impossible in the financial
conditions now prevailing to start the university according to that scheme, and
accordinggly submitted a more modest svheme which required an - ouslay .¢f 13}
Jakhs oapital and 2} lakhs reousring. - The Ohief Commissioner came up to
Simla and wo had a conference with him; wo had also the Patna Uuiversity
schemo befors us ; there were questions concorning the type of the university
whether it should beof the unitary type as opposed to & collegiate or federal
typo; questions concerning the electiva elemeut on. tho Senato and Syndicats,
"l questions concerning the power of the cxecutive Government to interfe. o,
All these questions avose as T said also in conneclion with tho Patna Universily
and Hon'blo Members are aware of the zreat differences of opinion that
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existed on all these various questions. A compromiso was no doubt arrived
at with refercnoe to the Patna University, but that was a compromise
which, though accepted no doubt by the representatives of Bihar here,
official and non-official, was unacceptable to the representatives of
other wuniversities with roference to other universities. The result was
that we folt that these questions required very careful consideration ;
at that time the Calcutta Commission was appointed. Fven with reference
to the Patna University the question arose whether it- would not be wise to
defer the consideration of the Patna University schome pending the report of
tho Caloutta Commission. In those circumstances, the Governmont felt that it
would not be right to go on pending the report of the Caloutta Commission
who were expected to deal with all thoss questions. Further, we also hoped
that we mightbe able to submit the Nagpur University scheme, if not tv all
the members of the Oaloutta Commission, to some members at least. Thercfore,
wo have put it off $ill the receipt of the report from them. That.is the reason
of the deﬁay. We have already, as Hon'ble Members are aware, made provision
for the acquisition of a site for the university. e have allowed the OChief
Cunmissioner the amount which was roquired by him for the acquisition of
that site. “Whether any additional sura would be required, as my Hon'ble friend
se:ms tothink, I am not now in a position to say. At any rate the Chief Com-
mi:sioner has not asked for any increased grant. ‘The Hon'ble Members will, in
these circumstanoes, agree with me that so far as this Government is concerned,
we have given indioations of our earnest desire to go on with the establishment
of the university. I assure them that the Government will do all they legiti-
matoly can to establish the-unjversity al an early date. With this assurance
I trust the Hon'ble Member will be eatisfied and will see his way to withdraw his
Resolution. There are technioal dificultics with regard to the Resolution as he
has put it forward, but I do not waat to refer to them. If, however, he wishes
to press the matter to a division, then I have to opposo the Resolution,

The Hon'ble Rai Bahadur B. D. Shukul :—“8ir, I thank
the Hon'ble Member in charge of Bducation for his relating the short history
of the whole scheme a3 it now stands, and, iu view of iho definite assurances
given by him and the situation explained, I beg to withdraw my Resolution.
I do not mean to pross it. ”

The Resolution was, by leave of the Council, withdrawn. _

THE FINANCIAL STATEMENT, 1918-19.

The Hon’ble Sir George Barnes introduced the following heads
of the Financial Statewent for 1918-19 :—

. Revemne. Bspenditure. .

Salt. Salt.
"EBxcice. Exuiso.

Yosts and Telegrapls. Customs,

Stationery and Printing. Posts and Telegraphs. .
- State Ratlways. Stationery and Printing.

Subsidised Companies. Protective Works, Railways.

' Subeidised Companies.
Misecilaneous Railivay Ezpendituro.

Capital outlay on State Railways.

“gir, I beg to introduce the heads of the Financial Statement for 1918-19
which stand below my name. As has been the practice in former years,
- T will ask my Hon'ble friend, the President of the Railway Board, to deal
generally with the subject of Railways. I cannot, however, pass railwags
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by without emphasising the great importance of tho spenial reserve fund of £20
million sterling which is being made this year. This - provision will enable
u3 to embark on frosh railway construction directly materials aro available-
- I'know that my friend Sir Hugh Bray regards this 20 million sterling as an
inverted form of conscienoe money, and doubtless he also regards the provision.
for railways in the coming year asavery meagre ons. Iagree thatit is meagre,
but it is not meagre because of any stinginess on the part of our Kinance
Member, but owing to the necessities of the position. . My instructions to the
Railway Board wero to frame estimates for the coming year up to the maximum
which could be spent with advantage. The figure which appears in my
Hon’ble Colleague’s Financial Statoment represents the whole of what we are
able {o spend. My Hon’ble Colleague has been anxious to help the railways to
spend all that they can usefully spend, and I know that it has been a great
disappointment to him—perhaps the only disappointment,—that owing to the war
we have not becn able to make more rapid progress with railway developmont
in India. The Government s a whole fully realise that the building of more
railways in Indiais vital to the best interests of this country.

“To turn then to the subjeot of Posts and Teleﬁra hs, I do not proposo
to weary Oounoil with any repetition of the figures which have already been laid
before them, but I think that it would interest Council td know the very heavy
calls which have been made on the Department iu conneotion with the war
and to be told of the large number of the postal and telegraph staffs who are
at present serving in the field. It has been with the utmost diffioulty that the
Direotor-General of Posts and Telegraphs has been able to comply with the
very heavy demands whioh have been made upon-him. At presont the total
postal establishment with the various Expeditionary Forces consists of 28
Bupervising Officers, 766 postmasters, inspectors  and clerks and 669 menials,
while there are 127 field post offices. The number of field post offices a year
ago waj 112, ! oL o

" . “ With the great increass of work both in the field and in India, it has been
found that the General/Post Office at Bombay is no longer able to combine its
ordinaiy funotions with that of Ohief Base Offico, 'and a separate Base Post
Offico r{ r overseas forces has had to be opened thers. It may also interest -
Oouncil to hear one of the results of the ourtailment of shipping facilities owing
to the shortage of tonnage. The result to whioh I refer is tho increased recourse
which has been had to the foreign parcel post to some {)laces, owing to the lack
of tonnage. “In some directions the use of tho parcel postlhas expanded far
beyond 1ts legitimate soope. The abuse became so serious that in some" cases-
restrictions had to be imposed. As an instance of the way in which the parcels
post is nsed, I may mention that on one occasion a single individual ia Basrah
by & single post received:5,101 parcols from India weighing altogether 24 tons.

" “Demands on the Telegraph Branch have continued to be heavy through-
“but the year, but I am glad to bo able to say that these have at all times been
"‘met, although generally with oonsiderable difficulty. At present roughly

2,600 members of the cnginecring and 700 .of the traffic stall are working
~with the various Expeditionary Forces. 'The chief of theso of course is Meso-

‘potamia. As I mentioned last year, the unit charge for ordinary Inland tele-
- grams was raised from 6 to 8 annas. This bad the desired effct of cheoking

tho rate of expansion of the traffis, but notwithstanding this, the traffic hss

shown a small increa:é over the figures for the corrcsponding period last

“year.. 'This has imposed & savers strain on the operative staff of the Departmort,

and T oan safely assert that had not the rate of inoreaso of traflic boen checked

‘by the enhanced tariff, it would have been impossibie to have had it dealt with

’e."‘iciently by the staff, dopleted as it is by the lirgs }mmber of men who have
- been deputed on fleld servico. As regards engineering work during the year,

“{n accordance with the y-licy which has been in force since .arly in war, no

‘extra lines hve been erocted when theee could possibly be def:rred, but it was

Yound that some additional lines were required in various parts of the country

for “he prompt disposal of the increased traflio, and ths.at the provisifm of these

could not with safcty be postponed any longer. Accordingly, a certain number cf
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important lines have been sanctioned, snd their erection is now nearly complete.
From the forogoing it will be seen that, notwithstanding the adverse circum-
stances, the record of the Department has beou one of continued progress and the
volume of the work bas continued to expand. For this tho staff of all grades
deserve the greatest credit, and the way in which they continued to carry out
their duties merits the highest praise. Government decided, I am glad to say,
to ask the sanction of the Becrotary of State to the grant of the samo bonus to
the staff of the Post Office and ‘l'elegraph Department as was given to the
railways, and I am glad to say that the recommendation has been accepted.
Theso two Degnrtmonts bave earned this special consideration by reason of the
strain imposed on them ever since the war started.

“In particular, I should like to call the attention of Council to the good
work done by Sir William Maxwell throughout the year in successfully meotin
the extraordinary demands which have been made on the Post and TolegrapE
service not only in India, but throughout Mesopotamia. Itis difficut to
exaggerate the burden which has fallen on him in this respect and in the work
of piloting the Department through a time of great stress and-strain. I am
only sorry that owing to sickuess he is not here in his place fo-day to hear what
the Government, and I am sure all of you, think of his services.

“I turn now to the next item on the list, that of salt.

“Tn dealing with the subjeot of salt, I unfortunately find myself in the
same pogition as I was last year in stating that one of our principal auxieties has
arisen from the abnormally high prices which have prevailed. The rise in
prices is no doubt due mainly to a curtailment of the normal supplies of foreign
salt owing to tonnage diffioulties. This, however, by no means accounts for the
very rapid and speoulative rise which took placein November and Docember
last. ‘We have taken every practical measure to cope with the situation. The
first steps taken wore steps in the direction of inoreasing the supply of salt,
and with this ond in view we sscured rather more than a year ago whal we
belieyed was the best advice to be obtained in India, namely, that of Mr. Glen
George, a highly skilled colliery engineer. Mr. Glen George gave us a very
valuable report showing how the output of the Khewra mine could be increased
with safety to the mine, and I may add that bisscrvices wero generously placed
at_our .disposal without remuneration by Messrs. Yule of Caloutta. Mr. Glen
George's report has since been acted upon, and I'myself paid a visit to the mind
in October last. I hope that the net result of the improvements which have been
made and are being made will be to doublo the previous output hy the middle of
pext month.  Apart from the Khewra mine, the largest intornal supply of salt
for Northern India has been the Sambhar Iake in Rajputana. In this case,
unfortunately, there is no possibility of increasing the output this year owing
to the heavy floods of the last monsoon and the consequent difficultics of
evaporation. Apart from internal supplies, we are endeavouring to seoure the
assistance of the Bhipping Controller in providing tonnage for increased
supplies of salt from Adon and Porl Said. In order to meet tho efforts of the
speculators, in salt, e took powers last November to give priority at the salt

“mines and at the Sambhar Lake to indents by auny Jooal authority, and we
wrete o the various Local Governments concerned urging that salt depdts
should be established for the eale of salt at rcasonable .prices. In comsequence
of thia suggestion, salt depdts have been opened by many of the Local Govern-

* - ments, and I think that you inay find an example in Delhi of a depot opened
by my Hon’ble fricud, Mr. Hailey, the Chief Commissioner. We have further
taken powers to control thé pricé of salt, where neccssary, in the intercsts of

ublic safety, and these have  already been acted upon in the Presidency of
engal. The result of these steps has been a welcome fall in the prico of salt
throughout the country. ~We all recogniso how important the price of salt is,

. &ind lno,effo_rts will be spared to keep tho price of salt down to a reasonable
level D B .

“The question oi the hizh price of ealt leads mo on {o the high prices of
other commoditics. Iknow (hat Hon'ble Members take a deep intorest in the

difficultics which are being felt by the poorer classes on account of the high
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p;ioe_s of cotton cloth, Tho Government of India have been considering this
diffioult question with anxiety, aud this anxiety, has been increased by the
reoent outhurst of. speouiafion in raw cotton.  Any control of prices, the
Govornment feel, can only bo carriod out with the co-operation of tﬁe persons
interosted in the trade, and with that end in view, Government have appointerl
a Committee consisting of :—

1. Mr. R, H. Brooke of the Bombay Company. |

. Mr. N. B, 8aklatwala of Messrs. Tata Sons and Company.

. The Hon'ble Purushottam Thakurdass.

. Mr. 0. N. Wadia.

. Mr. Mangaldass Girdhardass. .

. Mr. J. P. Chrystal of Messrs, Qhrystal and Company.

. Mr. Pestonji N. Masani of Messrs. Masani and Company.

. 8ir, Bezonjee Dadabhoy Mohta of the Empress Mills, Nagpur.

. Mr, Thornas Bmith, Man4ging Direotor of the Muir Mills Company,
Oawnpore, -

10. 8ir Olement 8impson of the Buckingham Mill-Company, Madras. -

- Mr, Bilver, Cuntroller of Textile Supplics with the Munilions Board, and
?“formerly Director of Industries in the United Provinces, will also be asked to
."join the Committee. The Committee will be presided over by an officer to be
“nppointed by the Government of Bombay, and will begin their sittings in.
Bombay as soon as possible, and will among other things advise Government
_whother it is_possible to fix & scale of mills oharges for cotfon piece-goods, and
whether for this purpose it will .be necessary or praocticable to control in any
way the price of, or operations in, raw cotton. . .

. “Juaconclusion, thore is one- point {o which, I think,I ought to draw the
attention of Qouncil in relation jo the-Customs figures.. - You will notice a reduo-
tion in the estimated receipts from Land Customs. _This, though of no Ainancial
importaiice, has a certain significance, as it ia mainly due’ to the. abolition of
the Kathiawar Land Oustoms Line—a change which has long: been supported
by several members of this Council. The Kathiawar Oustoms barrier has
‘heen & long-standing question of considerable difficulty, and I personally wel-
comg its final disappearance, and am confident that the aotion whioh has been
taken will be a considerable step forward in advancing the industry and com-
merce of the Katbiawar States. Tassing to the more important figures of the
-Customs estimates, we all realise the effect upon our import and oxport trade
of freight.difficulties and of the restriotiona which it has been found neccssary
to impose for military reasons. I do not, howover, wish to pass from the
subject without once more paying o trihjite to the patriotic and ungrudging
spirit in which all these restriotions hiave been aocepted, and all these difficulties
have been faced by the commercial community in this country. It isright
too to express again my appreciation of the work of the Cusioms stall of all
ranks upon whose shoulders a heavy burden of work and .csponsibility has
beon t.. :own.” o

1 3
O P T Do I D

The Hon’ble Sir Robert Gillan:---“Sir, for the reason just 11484,
stated by the Hon’ble 8ir Georgo Barnes the Financial Statoment -:ith which
we aré now dealing is cno of great interest and imporfance to railways,
‘Pho-Hon'ble Finance Member has ali'ays been most sympathetic to the
dovelopmeni of railways .in India. <)o has recognised, as every one must, the
sever disability under which the railways have recently been placed inevit-
ably as regards development. But he has not been satisfled with recognising
& fact:. he has providr! a .remedy: By reason of tlo resecve whioh, ho is
laying by, rilways aud trade equally will view with more equanimity a
difficult future. .

7. tho general dehato, so far «8 railways ave concerned, which arose out of
tho Financial Statement, two matte-s 1 -ainly emerge.
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“ The first is the enhancement of Eassenger fares, but as this has been made
the subject of a separale Resolution, it is rot necessary for me to deal with it
now. Ishould like to refer to the second which is the development in this
country of railway industries. As I explained in spesking on a Resolution
moved by the Hon’ble Mr. Rastii railways bave in the past been hampered by the
defective development in India of what frem their point of view are the primary
industries. But cur hopes for the future are bright; we shall shortly get in
tho country the different kinds of steel which we require, plates and so on, and
railways, 1 am sure, will do their utmost to take advantage of the change in the
situation and develop*the industrics which this change makes possible, We
have recently given a substantial indication of our desire to move in -this
direction by making the announcement to which I am glad that the Hon'blo
the Maharaja of Kasimbazar referred, of & guarantee of 8,000 wagons a year to
be huilt in India for ten years. Wo hope that this guarantce will enaglé the
wagon industry to be established on & firm foundation in India.

“ But now, Sir, to turn from our recent debate I venture to hope that I
way be permitted on this cocasioh to deal with the subjeot of Railways in
rather a'special manner. . The position of railways at the present time is
altogether special, and I should like to take the opportunity of explaining it.

“In the first place, it is obvious that railways could not before the war have
equipped themselves for duties which it had never been foreseen that théy
might be called on to perform, If there was want of foresight in this respeot
it is soarcely ther ailways that oan be blamed for it : the fault, if fault there wax; is
common to the whole Empire, But apart from this I desire to lay stress on the
faot that the railways are not merely what they have been made in say the last
ten years. The materials in them and their rolling stock may be.fivo years old
or thirty ; their administrative methods may go back a long time or may be
recent improvements, But while there has been enormous growth there has
been continuity. In the matter of personnel parlicularly, whichis of supreme
importanoe, if we are to understand the railway position, we must remember
that railways are rather what they have made themselves in the last 50 years.
The railway staff have inherited an ancient and honourable tradition.

“Now we have to consider how railways have met the present crisis A
review which I saw in a newspaper the other day, of our Administration
Report, was headed -in large letters ‘Splendid war work.” Thatis the kind
of appreciation which railways value in the midst of many dircouragements
and disappointments. To understand the part that our railways have pliyed
in the war we must not confine our views to India; we must look, I was going
to say, over almost a hemisphere—Mesopotamia, Palestine and East Africa.
In Mesopotamia the railways are Indian, lock, stock and barrel; in Palestine
the rails that have taken tho line as wé were told the other day” as far as
Jerusaler are Indian rails ; and much stock and material has gone to FEast
Africa also. Tn the matter of personnel also, and it is on personnel throughe:t
that T wish to lay stress, we have given much help. "Altogether railways can
well claim that their share has been ono of the most considerable items in
Indin's contribution to tho war. '

~ “Next as rogards the internal situation. Sir, it gave me much pleasure to
hear the other day the handsome comapliment which ihe Hon'blo Finance
Member paid to railways in this Council. On behalf of our railways, I thank
him forit. I can best illustrate his statement in which ho said that the
railways have rendered splendid service by a reference to our revenue figures,

“The Accountant General, Railways, told me that not many yearsago
he consulted a railway officer about the estirasie e was making cf the Railway
Revenue in the. coming . year.  The officer who. was a very capable and
experionced mad said that he thought the Aoccountant General's figure was
excessive, because railivays simply would be unable to carry so much traffio,
tho figure in question was 66 lakhs, and the estimate for next year is 70 lakhs,
a clear addition of no less than 25 per cent. ..........”
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The Hon'ble Sir William Meyer :—“ My friead means orores,
does he not ?”

The Hon'ble Sir Robert (illan :—“T beg your pardon, &6 orores
and 70 orores. I think the results have fairly asfonished railway men them-
selves, They have beon achieved by naremitting attention direoted to easc the
Eosition wherever the pressure of traffio indicated a want of capacity ; they have

eent accomplished only by the exeroise of much ingenuity and above everything
else by sheor hard work. ~And hitherto the railways have been able to claim—
not indeed that there have beon no inconveniences-—I do not wish in any way
to minimise the inconveniences which have been great, but that they Lave in
one way or another taken all the traffic that came. ~In the last Administration
Report the Board said : ¢ On no oocasion, whether called on to undertake an
entirely now work such as tho manufacture of shell, to carry out against time
the construotion of new railways or to deal with a sudden press of essential
traffio, bavo the railways failed to do what was required of them.! I am
jealous that railways should not now lose credit, because requiroments aro
rising to a-point which, constitutes an impossible demand on them. The
rimary faot whioh is well recognised no doubt, but whioh must be emphasised
or any proper understanding of the %osition, is that immediately on the out-
break of the war the withdrawal of shipping threw on' to the railways a very
large amount of traffic whioh used to go by sea. Wedealt with the position by
giving preference to certain olasses of traffic, coal, military stores, and so onj;
other traffic had to move when it could, but in spite of interruptions and
inconveniances, the system worked heocauso there was on‘the whole room for
other traffic. The-shipping difficulties, howeéver, have §ono on inoreasing, and
the preferential traffic 1s constantly growing till now there is #of room. A new
situation is thus oreated, and I ,c%uo‘t conceal from the Counocil that there aro
very difficult times ahead of us. For this situation there is no heroic remedy
ossible. 'We are trying to meet it in three divections. In the first place, the
ge'partmpntu of Government concerned are effecting all possible economies in
preferential trafio. This is a very large matter, involving in fact, as the Gouneil
will recognise, the co-ordination of requirements with the sources of susfwly 80
as to require the minimum amount of railway transportation. Beoondly, we
have consulted Local Governments with the idea of setting up a provinoial
machinery whioh will enable railways to disoriminate tho essential movements
in- what we havo hitherto regarded as gencral traflio, for such movements
must under the conditions which we have now to faco be given a definite
and in faot a high degree of preference; on the other hand, they mnay be
able to eliminate other moyements as unnecessary. Lastly, the conditions which
have now arisen justify;us in pressing again and more strongly either for
reliof to he given, to railways by the provision of a certain amount of moro
shipping or by tho provigion of moro rolling stock. Under this last head, wo
musg-‘,ackuowledge that the difiloulties are oxtreme, but we may hope that
something will be found possible, I do not pretend that our difficulties will bs
removed; on the contrary; I must say plainly that they will increase and
become more and more acuteas time goes on. But when troubles come as
they must come, let us remember this. It would be absurd of mo to talk
of railways adopting a selfish pclioy, or, on tho other ,hand, of sacrificing
their interests. It is a matter quite obviously not of railway policy, not
oven of Government of India polioy, but of Empire policy. We havo taken
and hold Baghdad, we hdve taken and hold Jerusalem. These are truly
Koh-i-Noors added to the Orown of Empire. Soldiers won them, butb it was
the railway man—the Indian railway man- who helped the soldiers.
"% In conolusion, may I go back to therailway staff. The machine is
jauch, but it is tho men behind the machino that counts, and it is the ques-
Lion of staff which thorefore is paramount. T may bogin mth a rtailway man
who has got to the very top. Is.w a paragraph about him the other day in
a newspapoer, - It was headed the Geddos Family.
“ ‘Apainful impressiou, ib g4id has heen crested by' a revelation which comes from

Scotland, It appears that in vhat ;ifted country there is apot! r Geddes brother who i
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not & member of the Government ot even tho chicf of any administrative commission | Hé
is mercly plain Mr. Geddes, the head of a larye mercantile concern. ¢ low ’ it is justly urged,

‘can we expect to win the war if we neglect the obvious precautions for natioual safety ?°

Sir Eric Geddes truly has had an astonishing career. It is not as if he had

been n Member of the Railway Board or even the Agent of a railway ;

he was Traffic Manager on the Rohilkund and Kumuon - Railway. * But
Bir Eric Geddes is only onc .example, there is Genoral Nash who was

Secretary to the Agent, East Indian Railway, and who, if not so well known
to the public, has in the Railyay Adminstration in France followed clos¢

behind Bir Eric Geddes. 'Then there are numerous Royal Engincer Officers,

who have distinguished {hemselves in the same field of work, and if these

officers belong to a world-wide corps, the fact remains that they got all

their railway training in Indis, and it is a matter of -much satisfaction

that they should in competition with the best men from Home have so

distinguished themselves, Nor are Railway Officers without -honour in

their own country. When a Munitions Board is formed Sir A. Anderson has

to be one of ifs Mcmbers. hen control over coal becomes necossary

Mr. Godfrey isthe man chosen for an gxtremely important and difficult task.

But I can mention only a few names, and we havo to think of the whole great

army of hundreds of thousands of railway workers throughout India under all

their officers. It is these mon who bear the burden and haat of the day and-
deserve the credit of whatover railways have been able to achidve, whether on

war work proper or railway working. As regards war work, Ianay take as an

example the Fast Indian Railway, since within the last few days I have

received a fresh copy of their list of officers and men sgrying in the war.

This shows a total of 663 men, on active service, on Government service in

East Africa or Mesopotamia ahd on Munitions work. I congratulate my

friend tomy right that in this fine list there -are five Banerjees, Of these

East Indian Railway men 18 have been killed in action, 20 wounded, 16 died ;.
2 have received the D, §. O,, 6 the Military Cross, 1 the D. C. M., G have been

mentioned in despatches; 26 received commissions in the Dritish Army, 41 in
the I. A, R. O. Thus our railway men aro in touch with the héart-shaking events

of war. Many of their comrades, many of their relatives have gone tothe front.

As regards railway working the Board said in their Administration Report—
" *The results aro a tributa to the officiency of the s?aﬁ as & whole and were rendered pos-

sible only bfy the co-operation of all ranks from the highest to the lowest. The Railway Board

desire therefore to conclude their report with an acknbwledgment of the devotion to duty of
all grades of the railway staff and of the success they have altained/

“Let me add a reference to what I said at the begioning of my speech.
An army is worth nothing without morals, but the Indian railway staff have
inherited as I said an ancient and honourable fradition. That tradition they
have throughout times of extreme stress and difficulty nobly maintained. As
one who has intimate koowledge of all the facts I claim that Government,
India aud the Empire owe to this staff a great debt of gratitude.”

RESOLUTION EF REDUCTION OF R AILWAY FARES.

The I'on'ble Paadit M. M. Malaviya :—8ir, 7 bég to
move the following Resolution, namely, that—

*This Coupcil recommends to the Governor Gereral in Council that he should be
plaaged to direct the Railway Beard to order the withdrawal of the enhayce-
ments made during the year 1917 in the rates of the paseonger fare over :hio
Indian Railways.’ ' ;

“1t will bo obvious, 8ir, that my Resnlution confines itself to tha enhance-
ments mads during the year 1917 in passenger fares. I do not reler hero at all
to the Freight Tax or any other profits which have been wado during the last
year in addition to thoge which were expected, Tho enhancements to which
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my Resolution refers wero introduced, as I said in my speech at the first
stago of tho financial. discussion, on the ground .that they were necessary
to discourago travelling. I pointed out that it was not necessary
in order to achiove that objest to enhauce the rates, as that object had
been partly achieved by the curfailment of the train services and
could be further achieved by a restriction on the issue of tickets and, where
‘necessary, by roturn of the fares which people might haye paid for - tickets
when they could not obtain accommodation in the trains. I do not know,
Bir, upon what ground it could bo justified, but so far as I oan see the reason
which has. heen assigned for it- certainly did - not in my opinion justify the
enhancement of fares. Now what has been the result of the enhancement ?
“Wo find it stated at page 91 of the Financial Statement that whilo 62 crores
‘was budgetted as tho estimate for last year, the result has proved more favour-
able, ang the revised estimate was placed at 88-25 crores; and now we have the
estimate for the next year at 7060 cro.cs. This substantial improvement, the
Btatement explains, ocourred on almost all the principal railways, and was
due mainly to larger receipts from the carriage of troops and military stores and
from wheat and coal traflic. But the enhancement of rates and the withdrawal
of concessions have also contributed to a cerfain extent towards the railway
earnings of the ourrent year. Owing to the courtesy of the Ton'hle Sir Robert
Gillan, I hold in my hand an abstract showing what amount of jncrease has been
earned by railways on account.of these enhancements. The result shows
that, as compared with the corresponding period of the previous year (1916-
1916), the third class shows a decrease of 20 million passengers, or 13'05 por cent.
in the earnings. Taking the whole of the passenger traffic in all the four olasses
-there was a decrease of 3670 millions in the number of passengers, of which
80 per cent. was in tho third class; while the earnings showed 2w increase of 6193
lakh‘s), of which 95'8 per cent. was contributed by the third class,

“ Now, Bir, the third-olass passenger, as I showod the othor day, contributes
largely to the Proﬁts of the railways, and I showed that he has been contribut-
ing to a very large.extent compared to the expenditure incurrod on his behalf
by the railways. Even when you take account of the interest charges and

“of the Binking Fund, the profits earned are not unsatisfactory. Bat the
result of this further enhanceinent has been that 61°92 lakhs, of "which 958
per cent. camo from the third class passenger, has heen taken from the pookets
‘of the travelling public and added to thc revenues of Government, A further
result of this has been that, while the larger portion of the revenue has_como
to Government, we read in the Firancial Statement at page 91 that under
surplus profits paid to the companies there was an inorease of 11 lakhs due
to the profits earned in the sccond-half of the current year, payment of
‘whioh will be made next year. While, therefore, the larger -portion of the

".profifs has come to Government, a very substantial portion bas been added to
the profits of companies owing to the cnhancoments cflected in passenger
fares, I do notsee, Sir, how these enhancoments were juslified, and it seems tn
mo that they ought to be discontinued in the noxt year. 1t has never been said
that thi: was done with the object of obiaining greater revenues; and if it wa3
not, but merely results in larger revenucs being obtained, then the matter ought
to be re-examined. What was earncd last year was carned; hut during the
present year, both in view of the sarplus in hand, and in view of the fact that it
is not necessary, in order to discourage people from travelling, to keep up these
enhancements, thoy should be withdrawn. :

| WIf theb i my chjection to the enhancements already effected I have a]sq
an ohjection to the manner in which it wasdone. The R.mlway Act does no’t, 80
far as I can sce, provide or Iay down any .rules by which the rates of fares
should be determined, Neither tho Aci nor tho rules mado under section 47
conlains anything s to who should fix ihe raes and rules for passengers, ele.
In the contracts which! ive been entered into hy ‘ovornment with companics
there is a provision fixing the maxima and the minima rates. I may refer, for
instance, tu the latest provision that is to be found in the contract betweon the
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Secrelary of State in Council of India and the South Tudian Railway Company:
dated 21st Decomber 1910. Thero it is lnid down that:

‘ The Secretary of State shall from timoe to time anthorise mazimum and minimum rafe®
within which the Company shall be entitled to charge tho public for services rendered by way of
or in connection with the conveyance of passengers or goods on the undertakini and shall
prescribe, tho several classes and desoriptions of passcogers snd goods to which such rates
shall be respectively applicable, a3 well as the extent to which, withiu the maxima and minima
%o aathorised, the Company may vary the said rates in respeot of the distance or weight or
special conditions nnder whioch such conveyance takes place or services arc rendered.’

“T should like o know, Sir,~I hope the on'ble President of the Railway
Board will tell us something of the procedure by which thé variations be-
tween the maximum and minimum rates are secured. Evidently what hap-

ned, so far as the report of the Railway Board shows, was that the Railwa
oard felt that traffic should be discouraged, and they held a meeting at whici
they agreed that as a general principle fares and rates should bo enhanced
to their maximum in order to discourage travelling with a view to avoiding
overorowding and curtailing train services, and at a subscquent rceting they
brought about these enhancements. I should like to know whether the matter
was considered only by the Railway Board, or whether the Executive Govern-
ment were also asked fo consider tho matter and accorded their sanction
to tho proposal. It seems to me, Sir, that the procedure by which this
enhancement has been brought about, and” can be brought about, is open to
great objection, because here -it is in- the power of the Railway Board,
acting in consulfation with the Agents of the Railway Companies, to
impose what undoubtedly is a great deal of extra taxation on the people.
I quoted the other day the opinion of Major Conway Gordon, who said
that any amount taken in excess of what was rcquired was undoubtedly
extra taxation; and I submit that here we find the Railway Board, cither
with tho consent or without the consent, of the Exeoutive Government,
imposing & very heavy extra taxation without the matter at all coming before
the Legislative' Qouncil and without the public who are concorned
in the enbancement of these fares being given any opportunily to have -
any say about the matter. In the watter of freights, Sir, as there is no
rovision about the inorease of freightsin the Railway Aocf, I find that the
overnment felt it necessary last year to have an Act passed, and the i'reights
Tax -Act—or rather, the Railway and Stearn Vessel Tax Act, XIII of 1917, was

acoordingly passed to enable the railvays to take a surcharge on the goods
traffic,

“Well, that was a matter of surcharge and they may have folt that there
was a special necessity for having legislation on that point. But I do not see
why. (here should not ie some provision in regard fo the cnhancement of fares.
In England, there is a provision-in the Railway and Canal Traflic ‘Act, 1888,
in regard to proposed inoreases in reference to goods traffic, and it is provided -
that the revised classification should not come into force unless it has been
enacted by the ITonses of Parliament. The provision shows that the Act -of
Parlisment confirmir; any provisional order which the Commissioners under
the Act are authorisod to pass shall be a publio general Act, and the rates and
charges mentioned in the Provisional Order as confirmed by such Act shall, from
and after tho Aot coining into operation, be the rates and chargos which the
railway company shall he entitled to charge and make. 'When the Previsional
Order is passed, the public have an opportunity of having thoir say as to whe-
ther the proposed enlancements are right and proper, and then the matter
comes up before - Parliament before those increased rates and charzes can
be brought into cperation. I think, Sir, that -there should bec somse snch
provision in our Railway Act,too. But, however, at present I am speaking
withont full knowledge of what proccdure was adupted in those circumstaices.
I hope my friend, the President of the Kailway Board, will enlighten the
Council on this poiut. JTn any event, so far as “the presont enhancements are
concerned, I would ask the Finance Memher of the Covernment to consider
whether the onhancemont siiould not be withdrawn in the next year.”
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The Hon’ble Sir George Barnes:—* 8ir, my Hon'ble friond
the President of the Railway Board, has dealt with the heading of railways
to-day, but he tclls me that he feels a delicacy in replying to the Ion’ble
Pandit Madan Mohan Malaviya's Resolution beoause of the way in which it is
framed. The Resolution, you will notioe, asks that diroctions should be given to
the Railway Board by the Government, and consequently it is, perhaps, bettor
that the resolution should he dealt with by myself. 1 will, however, ask the
Hon'ble 8ir Robert Gillan to say a few words about the legal aspect of the
matter to which the Hon'ble Pandit referred just now. The Resolution asks
‘that the Railway Board should be directed to order the withdrawal of the en-
hancement made during the year 1917 in the rates of the passenger fares
over the Indian railways’ The great faot we have to keep in mind is that
owing to the heavy demands which are made upon railways as some of the
results of tho presenl war, they are unablo to carry all the traffio
which is offered. This is partly due to the fact that coal which was
formerly carricd from Caloutta to Bombay and Karachi by sea has
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now to be taken across India in railway wagons. As His Excollency -

informed Council in his opening spceoh, no less than 40,000 wagons are con-
tinually occupied in this way. There are further heavy domands of a purely
military character, and we are at the present time unable to carry by railway
a great deal of merchandise which is necessary for the comiort and well-being
of the people of this country. In those circumstances, we deoided to take the
step which is being taken in England and France in a far more drastic way
and cut down our passenger service to somo exteni. The subject was
thoroughly discussed with the different railways, and reductions were made
which finally amounted to 16 million train miles a year, that is over a million
and a quarter train miles por month. The reduction in capaoity, however, was
not so much as these figures would indicate, for if the trains were fewer,
they were heavier, being run at- reduced spceds with heavier loads, 'Thers
* was, however, of course a large reduction in capacity. It was impossible for
Government {o accept the situation in which it was certain that the trains
would be besieged by passengers far beyond the capacity of railways to ocarry
them; not only in such conditions would there be groat inconvenience to
everyone desiring to use the railways, but thoe risk of serious acoidents.
It was essential in the ciroumstances to reduce travel, and the Government
took the only economio step at their disposal, namely, that of slightly
enhancing tho fares. Tho measures taken have been in some degree effective.
In the half year ending 30th Beptomber 1917—the latest figures which I have—
tho number of third class passengers on 14 of the principal lines was 80 million
les than in the corresponding half of 1916. But, in spito of this
reduction, there has, I regrot to think, been serious overcrowding.
The nwnber of people wishing to travel has not -been reduced in propor-
“‘tion to ‘the ocapacity of the traius to carry them. The Hon'ble Pandit, if I
" follow his argument rightly, says— '

"*Your object in enbancing the farce was not fo mnke revenue, but you have made
‘révenue, and therefore you ought to withdraw the enhancemont.’ Sy T

I must point out to him that if fares were now to b reduced fo their
o'd level, wo should immediately be faced with the difficulties I have
degeribed. 1 recognise fully ths inconvenience to which the public travel-
ling .in - cvery class are put at the present time. As the' Ifon'ble
Mr. Surendra Nath Banuerjea said the other day, we have increased the. fares
while reducing facilities, but I hopo that it will be clear to him from what I
havo said that the two things really go together. I rcoogniso also the hardship
-involved in an enhancement of fares to the poorer classes of thacommunity. -1t
was in fact’a measure to which we wero only with reluctanen brought, but it
is a necessity of the war, and in this connection 1 should like to poini out that
India in the way of {ravelling facilitics a3 in every other way is suffering far
less than any part of Turops and than any of cur Allies with the excoption
perhaps of Japan, I regret, Sir, that it is not possible for Government to

acoopt this Resolution.”
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The Hon'ble Sir Robert Gillan :—* 8ir, as desired by tho Hon'ble
Sir George Barnes, I may say a few words with regard to the point that was
raised by the Hon'ble Pandil. It ecoms to me that he was really raising in
his specoh the very largest constitutional questions. He dosires, as I understand
him, that the maximum rates and fares should be fixed by legislation, That

seems to me,........

The Hon’ble Pandit M. M. Malaviya :—“May I interrupt my
Hon'ble friend, 8ir. I did not say that the maxima should be fixed by legis-
lation. I said that there should be a provision that when farcs are raised, it
should be by legislation.”

The Hon'’ble Sir Robert Gillan:—“It seews to mo to be very
much the same thing. And at any rate it seoms to Le irrelcvant to the
prosent discussion. The method under which fares are dealt with at present
may in the Hon'ble Pandit’s view be objectionable; but theve is no question
about its legality. As he read out to us, tho companies arc restrioted
in dealing with rates und fares within ocertain maxima which are fixed
by Government, and it is naturally within the power of Goverument to
enhance these maxima when they consider i necessary. I should like to add
that the increase of the maxima in regard to the third class was in fact a
very small matter. We allowed {he maximum to be raised only for mail
and fast passenger trains, because some of the Agents considered that that
would be desirable. Other Agents have met the difficulty by not allowing
intermediate and third class passengers to travel by mail and fast passenger
trains who are going for less than a cerlain distance, and there is in- faot
only one Company, the Great Indian Peninsula, who to some extent have
taken advantage of the opporfunity {o raise, their fares and they have
introduced for trains of this kind a fare of 3} pies instead of 8 pies which
was the old maximum.”

The Hon'ble Pandit M. M. Malaviya :—“ With rogard, 8ir, to
the remarks which my Hon’ble friend the Member for Commerce and Industry
has made, I wish to emphasise that I do not complain of the curtailment of the

“train services, I recoguise that in war time vurlailment of the train scrvices
is necessary. My oomplaint is that when the services were curtailed, it was
not necessary to enhance the rates in order to prevent over-crowding., The
Hon'ble Member birasclf has said that in spite of the enhancements mado there
has been a great deal of over-orowding. Now the method that has been adopted
to remedy over-crowding shows that enhancements were not necessary to effect
that object, nor have they been successful in doing so. The means to .
remedy over-crowding are provided in the Act and in the Regulations
of Railways. A certain number of seats are to be occupicd in every compart-
ment. Why not enforce that provision ? The -accommodation is limited in
every train, and if the Railway authorities will take a little care thoy would
be able to see that the number of men that can find accommodation in the
trains o really enter. Theie has been a sore complaint for a long time that
there has been a great deal of over-crowding. I am sure the Hon’ble Member

- for Commerce aud Industry and olher Alembers of the Government will have

read the letter of Mr, Gandhi which wasreccitly published on that question.
It is necessary that over-crowding should be [ﬁrevented, and in order to do so
what is needed is to issue strict instructions to the railway authorities in order
to see that there is no over-crowding, Enhancement of tho farcs was uot neccs-
sary to attain thut object, and it has not been able to achievo tnat object.

“ Then, Sir, with regard to what the Hon’ble Member said that 30 millions
of neople travelled less, I submit that here again it was not on account of the
enhancewent, but it was becauss there were no fring avai]a‘blo.
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* Then my friend said the complaint is tha if the revenue were given up
now, the difliculties which he has mentivned of over-crowding would ariso
again. I submit they would not, Try it, and you will find that when the
number of trains is limited, when the compartments aro limited, there canuot
be ‘toot much of an over-orowding, partioularly if you take steps to pre-
vent it, : .

“Then the Hon'ble Member said that India was suffering far less than the
allied countries. Now, I do not disputo that, but India is suffering to the
extent that she is, and she certainly does not want to see more suffering.

- The ‘question is whether in view of the high prices that prevail, whether in
view of the great hardships which are already being suffered by the great bulk
of the people of this country owing to the war, it is right and proper that so
much more should be added to their suffering by the enhancements in question.
Nobody can deny, and I am sure the Hou'ble Member for Commerce and
Industry will not deuy, that the people in general are undergoing very serious
hardships. It-is lucky that the hardships are not of the same severity as in
other allied countries, but that does not afford any justification for :-Iding to
their discomforts in a way which is not justified by the rezuirements of the
publio. If it was nocessary to raise a larger revenue, and if the matter was
taken up by Government from that point of view, I could understand it; but,

. T submit, that these cnhancoments were necessary in order to discourage traffic
has not been shown in any way. If that is so, then I submit the enhancements

should be withdrawn. .

. % Then the Hon’ble Sir Robort Gillan referred to the difficulties in the way,
Now I should first like to ask my Hon'ble friend as to where was the necessity
of raising the maxima P I submit that there was no necessity for the maxima
Deing “enhanced: That has given rise to a fear that there may be a further
enhanoement in contemplation, or that it may be resorted to in the fuiure when
it is felt that'the enhancements already effeoted are not sufficient fo discourage
trafio. I should like to krnow where the necessity for these further enhance-
ments of this maxima was. '

“Then, Bir, my friend has spoken of the procedure and said that I have
raised a large constitutional issue. Undoubtedly I bave. At a time like this
when the peoplo are suffering various Lardships on account of the war, suffer-

“ings whioﬁ aro. not unknown. and which cannot be unknown to any thinking
man in this country, it should not be possible by an executive order to add to
the sufferings of the people by taking from them 61 and odd lakhs in one Lalf
year from Railways, I do not know what the total will como to. 61 and odd
lakhs is only the revenue:of one half year, the first half yoar in which tho
onliancements were in operation. Probably in the mext half yoar the
earnings have been greator. In fact I find if staled in the Btatement in para-

““uranh 169 of tho budget it is anticipated that the fayourable conditions

"of traffic which have contributed so Jargely to the earnings of the current year

will be fully mainiained ia the ensuing year and that the enbancements of

fares and rates introduced for the most part during 1917 will in 1918-19

affcot the rates of the whole year, and consequently 1dd more to the tolal of

receipts than they have done this year.’

* « Now, I submit, Sir, that this should not be possiblo, and that if it is not
right - that it should bo s0 dono, then the. Governmont a.hould not - sanction
the enhancements. My friend bas not answered the questions thab.I put as
to how this was actually effected, I did not suggest thal it was illegal. ¥
suggestcd that it was objectionable, and T look foryvard to heaiing th-f the
matter had F.on considered not merely by the Railway Board, but by tho
Government of India before the enhancements were sanctioned, In any
over asI said before, T submit that the malter ought to bo recomsidered

and theso enhancemonts should be romoved.”

6

I'he Resolution was put and negatived.
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THE FINANCIAL STATEMENT, 1918-19,

The Hon'ble Sir William Vincent introduced the following
heads of the Financial Statement for 1918-19 —

Revenue. . Eapenditure.
Registration, Registration.
Juils, General Administration,
Police. Courts of Law.
Medical. Jails,
Police.
Medical,

“ Bir, I do not propose to deal at any great length with the hcads of the
budget with which the Home Department is directly connccted. There is
very little for me to say, and the variations in the figures are made clear in the
explanatory memorandum. : .

‘ Under the head of Law and Justice, the number of Judges in some of
our High Courts and Chief Counrts has been increased in order to enable
those Courts to cope with accumulated arrears. In two Provinces provision
has also been made for the re-organization of the pay and grading of the
process-serving establishment.

“ Under the head of Police, however, I should like to dravw attention to one
or two points. ‘We are steadily pursuing the polioy which has been deveoloped
in the last few'years of improving, where necessary, the pay and the prospects
of the lower ranks. The various schemes provided in this conncction are’
mentioned in the explanatory memorandum, The increased cost of living,
and in the case of the military and frontier police, the superior
attractions for the army have lately rendered service in thess ranks less and
lesa sought after, and in order to obtain recruits of the right stamp and to keep
them cfficient and contented, it is necessary to assure them of a living wage.
With this object the sanction of the Secretary of Stato has recenily been
obtained to the grant of local and special allowances to Head Constables and
Constables in the Bombay Presidenoy and City Police and to the police
in 8ind, and increascd allowances have also been sanctioned for the Calouita
police. _

“ A feature of the several polico re-organization schemes wilh "which
wo have been and are dealing now is that successful efforts havo been made
to meet the increased cost of salaries by economy in other direotions, prinoifally
by a reduction of the personnel. We realise in fact that whero it is possible it
is better to have fewer constables and pay them well than maintain a larger

number of men who are underpaid and discontented, )

“The task of the police-force grows yearly heavier, and the current yearhas’
been no exception to that rule. I necd only instance the troubles in Bihar to
-¢bich referenco was made by, I think, more than one Hon'ble Member, These
disturbances have necessitated the enterfainment of an alditional police-
force, but I am glad to say that we hope that this expendituro will be tem-
porary.

“ Another chennol of expenditure under tho head Police consists of grants
made to philanthropic societies, notably the Salvation Army, to assist them in
the reclamation of members of criminal tribes. This movoewment has Leen
directed with considerable energy and success in niore than one Province and is,
we believe, resulting .in the conversion of many hundreds of these criminal
outcasts into honest and. peaceful workers.

“ In the Medical Department ¥ am glad to say that, in“spite of financial
stringenoy and the ever-increasing difficultics of porsonnel, the administration
continues slowly but steadily to expand. As will be aeen, a considerable
sum has been provided for expenditure on hospitals, dispensaries and grants-in-
aid. My predecessor, in speaking under this huad lasf year, made special
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reference to tho very able control and direction of this Nepartment by the lato
Dircctor-General, Bir Pardey Lukis. And I should be guilty of a grave omis-
sion if I did not refer to the irreparable loss which the Department has suffered
from Bir Pardey’s untimely deatlh. I do not wish to advert on this occasion to
his great services and abilities ; I have reforred to them before aud they are
well known to all the Members of this Council. I think they will also not
be forgotten readily, but I ought not tolet this ocoasion pass without mention-
ing the great loss which, I believe, the Government aud {he Council have suifer-
ed by hisdeath. I have nothing else with which I nced trouble IHon’sle
Members under any of the heads which concern me, oxeept perhaps fo express
my regret that another year has brought the Jail Commission, in the projection
of which my predecessor took such interest, mo nearer than before. I hope,
howerer, that we may oxpect great results from this Commission when it is
constituted.”

The Hon’ble Sir William Meyer :—I1 “ beg to introduce the
following heads of the Financial Statement for 1918-19 :—

Revense, Ezpenditure,
Opinm. Refunds.
Interest. Opium,
Mint. Stamps.
Receipts in aid of superannuation. Iucome Tax.
Exchange. Interest on obligations other than the
Miscellaneous. Paublio Debt,

Mint.

Civil Forlough and Absontes allowances.
Superannuation Allowsuces and Pensions,
Exchange.

Miscellaneons.

Reduction or Avoidance of Debt.

“T have dealt fully with the Financial estimates in my ' speech introdue-
ing the Financial Statement, and they have been further dealt with in the
Secretary’s Supplementary Memorandum, Soall that I need do now is to take
this opportunity of bringing to notice the excellent work which the Mints of
Calcutta and Bombay have been doing during the last two years or more. The
demands on these mints for coinage, not only of our rupces and other coins, but
of coinage for ”‘Egy}:t, Ceylon, the Straitsand Australia, have been very heavy,
but every demand has been met cheerfully and effectively. I may illustrate the
extent of these demands, ours as well as the kindred countries I have mentioned,
by stating that in the ten months ending 31st January last, the Caloutta Mint
minted nearly 130 willion silver pieces, the Bombay Mint over 136 million.
The Qalcutta Mint in addition coined 124 nillion bronze coins, of which rather
more than 10 million were penny and half-penny pieces for the Australian
Government, The copper coinage amounted to $ million pieces, for the
Ccylon Government. The Bombay Mint, in addition to the silver coinage to
which I have just referred, also minted some 52 million nickel coing. In all,
the two mints between them minted nearly 450 million coins. Besides this the
wints bave taken their share in the production’ of munitions, having been
- ngaged in the manufacture of copper driving bands for shells. I think the
Counoil will agree that this is a first-class record.” -

THE INDIAN PAPER CUPRENCY (AMENDMENT)
BILL.

The Hon'ble Sir William Meyer -1 beg to move that the Bill
(o amend the Indizn Paper Curiency (Amendment) Aet, 1917, bo taken into
consideration. T éxplained fully the objects of this Bill and the nceds which
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have occasioned it, first in my apeech on the 1st March introducing the
Financial Statement, and then in my supplementary speech on the same date
introducing the Bill. I may say that although tho Bill was published for
oriticism, no criticism was offered.”

The motion was put and agreed to. -

The Hon'ble Sir William Meyer :—* I now move that the Bill
De passed.”

The motion was put and agreed to.
The Council then adjourned to Wednesday, the 13th of March 1918,

A. P. MUDDIMAN,

DeLur: Secretary to the Government of India,
} Legislative Department.

\
The 19¢h March, 1918.





